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UPON hearing counsel the Court nmade the foll ow ng

ORDER
.......... L.............T.......T.......T.......T.......T.....J.
SP2
W are not inclined to entertain t hese
petitions wunder Article 32 of the Constitution. As
such, these petitions are disnissed. This order of
rejection, however, will not prevent the petitioners to
take appropriate steps before the appropriate forumin
accordance with | aw.
The special |eave petition is di sm ssed.
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(K. K. Chaw a) (D.D. Jindal)
Court Master Assi stant Regi strar



